
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 
It is ubmitted by Mr..MOhafltYsiefled couns 

for the applicant that he will ascertain the position 

and in case there is no stay order of the honourable 

High Court he will file an affidavit to that efft 

and for this he wants time till 27,11.2000.Irl view of 

this adjourned to 27,11.2000.Learfled Governmt 

Wlvocate,MC.K.C.Mohaflty is also directed to ooain 

instructioi with regard to the orders of the 

Hon' ole High ourt,if any oa the aue-stiofl of 

promotion of apliC ant. Let a COpy of this order be 

giv1 to learned counsel for oth sides. 

AdJOU rn ed to 27. 11, 2000. 

viceçian 

--4 

MerrKer(JUd'iCi al) 

ORDER DA2 	23-11-2000, 

Learned Govt.Adwcaze has filed instruction. 

we have heard Mr.B.Mohanty ,learned counsLl for the 

applicant and Mr.K.C.Moharlty,learnEd GO1t.AdVOCae 

ippering for the State of Orissa who has filed the 

order of the Eon'le High court st.aing Sirther 

promotion and posting of applicantln vii of this 

COUflSi. for the applic flt 

taken up as and when moved 

Li:ant. 	 4 

Mern.er (Judicial) 


